ITEM NO.6 COURT NO.1 SECTION II

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Petition(s) for Special Leave to Appeal (Crl.) No(s).7857/2022

[Arising out of impugned final judgment and order dated 26-07-2022

in CRMBA No. 13762/2021 passed by the High Court of Judicature at

Allahabad, Lucknow Bench]

ASHISH MISHRA ALIAS MONU Petitioner(s)
VERSUS

STATE OF U.P. Respondent(s)

IA No. 167449/2022

IA No. 278796/2026

IA No. 152757/2022

IA No. 198482/2026
IA No. 127590/2022

APPLICATION FOR PERMISSION
CLARIFICATION/DIRECTION
EXEMPTION FROM FILING O.T.
EXEMPTION FROM FILING O.T.
EXEMPTION FROM FILING O.T.
IA No. 144919/2026 EXEMPTION FROM FILING O.T.
IA No. 320844/2025 EXEMPTION FROM FILING O.T.
IA No. 71240/2025 - EXEMPTION FROM FILING O.T.
IA No. 70197/2025 - EXEMPTION FROM FILING O.T.
IA No. 122127/2022 EXEMPTION FROM FILING O.T.

IA No. 294656/2026 EXEMPTION FROM FILING O.T.

IA No. 278799/2026 EXEMPTION FROM FILING O.T.

IA No. 164803/2022 EXEMPTION FROM FILING O.T.

IA No. 122135/2022 INTERVENTION/IMPLEADMENT

IA No. 127589/2022 - PERMISSION TO FILE ADDITIONAL
DOCUMENTS/FACTS/ANNEXURES

IA No. 268558/2024 - PERMISSION TO FILE APPLICATION FOR DIRECTION
IA No. 122134/2022 - PERMISSION TO FILE LENGTHY LIST OF DATES

Date : 05-10-2026 This matter was called on for hearing today.

CORAM : HON'BLE THE CHIEF JUSTICE
HON'BLE MR. JUSTICE JOYMALYA BAGCHI
HON'BLE MRS. JUSTICE V. MOHANA

For Petitioner(s) :Mr. Siddharth Dave, Sr. Adv.
Mr. Pankaj Sharma, Adv.
Mr. Kshitij Mudgal- 3416, AOR
Mr. Rajeev Dubey, Adv.
Mr. Vikalp Mudgal, Adv.
Mr. Kartik Arora, Adv.

Wﬁﬁﬁwmd Ms. Shruti Sharma, Adv.
Eﬁﬁﬁi? Ms. Ankita Mishra, Adv.
Resson T Mr. Ansh Mittal, Adv.

Ms. Vanshika Joshi, Adv.



For Respondent(s) :Mr. Prashant Bhushan- 515, AOR
Mr. Rahul Gupta, Adv.
Mr. Siddharth Mishra, Adv.
Ms. Cheryl D'Suoza, Adv.
Mr. Sharan Dev Singh Thakur, Sr. A.A.G.
Ms. Ruchira Goel- 2477, AOR
Ms. Rishika Rishabh, Adv.
Mr. Sharanya, Adv.
Mr. Rakesh Dwivedi, Sr. Adv.
Mr. Ravi Raghunath, AOR
Ms. Anoushka Naveen, Adv.

UPON hearing the counsel the Court made the following
ORDER

1. Let the report sent by the Special Officer (Vigilance), High
Court of Allahabad, be forwarded in original to the Hon’ble Chief
Justice of the High Court of Judicature at Allahabad for
appropriate and expeditious decision in terms of paragraph 3 of our
order dated 22.09.2026.

2. As regards the issue of Public Prosecutor, the State
Government has filed a report stating, inter alia, that after due
consultation with the District Magistrate, Lakhimpur Kheri, the
appointment of a new Special Public Prosecutor has been recommended
and that an appropriate decision in this regard shall be taken by
the State Government at the earliest.

3. Let the needful be done accordingly.

4, Post the matter on 26.10.2026.

(ARJUN BISHT) (PREETHI DILEEP KUMAR)
ASTT. REGISTRAR-cum-PS DY. REGISTRAR
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